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Chowdhury, Vice-Chairman.

By this application the applicant
' has assailed the order of his transfer
' and posting at DJA as ASM on his existing

pay and scale. o
Heard Mr D.C.Borah,learned counsel
for the applicant and Mr:J.L.Sarkar,
learned Rallway standing counsel for the
reSpondents Mr Borah. learned counsel
for the applicant submitted that as per
the policy guidelines pertaining to
transfer the appllcant who is not holding
a sensitive post and only working as
Cabin Station Master should not have been
. disturbed. Mr Borsh further submitted
‘thatvaslper‘tﬁe Railway guidelines the
respondénts‘oﬁghtkto have taken note of
posting of his wife;Mrs Seema Chakraborty
at the same station who is now working
in pandu post Office. Mr Borah in support

'
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2.11.00 of his contention referred to the. ﬁ
office Circular regarding'Mid-session
transfer relating to children® of the t%

Rai}Ways. Mr J.L.Sarkar, learned kail-
way standing counsel on the other
hend submitted that these are only ‘ &
'duidelines and these are not mandatory ﬁ'
: A - - in character. Mr Sarkar further submi-
o T T Co tted that the Railway circular mentioned
', -at Annexure-H of the application does ;
not preclude the respondent authorities :
from transferring such person.
A ﬁ:'_ The applicant has already submitted
' aynumberrof representations on 21.7 2000
6{9.2000 and the last. one on 14310.2000.
1e grievance of the applicant are
r%guired to be looked into and accor-
dipgly a direction is issued “upon the
applicant to make a fresh representation
nayrating.all the material facts and
submitting his contentions before the
'Di%isional Railway Manager(P), Lumding
withln two weeks from today. If such
reQresentatlon is made the respondents
‘ , arek directed to consider the same and
(>§9’7 cél./ku «AaléA. : paSs a reasoned order as .early as
' ' : : possible. Till completion of the @afore-
s decn ot ji;jj o , v'se% efefc%se the impugned trane\er
i»sz( é;W\,;:‘L:?j;Hgvo“xl o ' ordeqéshall not be given effect to in-
;f:f;L ;:;;¢4K4”, o | .sofer as it relates to the applicant.

‘/47 - : % The application is accordingly

_ dis¢05ed ocf. NoO order as to costs.
}_(J,,J \»9WL .B//\;m )
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IN THE COJRT OF THE CENTRAL ADMINISTRATIVE TRIBUNAL

QWAHATI BENGH -

(An Application Under Section. 19 of the Administrative
Tribunal Act,1985)

Q A, Noe ?) 9% of 2006 |

ygﬁ"" | Suhash Chakrabarty "+« APPLICANT
A : T
=Vsa
Union of India & Others .+ RESPONDENTS
INDEX
Sle Now. Particulars of documents relied upon Page No
1 AppliCa‘tion otoooo‘ooooooooibié
. 2 Annexure - TA! Transfer QrdQI‘. 3930 ¢ o o o é’/7_
3 Annexure - 'B' Representation . « o ¢ o oo {8
4 Annexure — 1Ct - 4O = o o o 8. o o8 ’c‘
5 Annexure - D! - do - e o o s o o0 o?@’a?(
6  Annexure - 'E' Certificate as to wife's ... o?g
employment '
7 Amnexure - 'F' Certificate as to son's.... QQ
study. v
8 Annexure - 'G' Certificate as to mother's .. QZ’
illness v
- ' 9 Annexure - 'H!' Standing instructions 25“0% ‘
' issued by the Railway
Authority.
' lo Annexure— 'I" - dO - e o & o @ ""Q;‘—Bg
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Sl.No.,  Particulars of documents relied upon Page Now,
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Guwahati Benchfcopy of
order.
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Date of filing:
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL: QJWAHATI ERANCH

(An Application Under Section 19 of the Administrative
Tribunal 'Act, 1985)

Q A Now }9;@ of 2000

Sri Suhash Chakrabarty

Son of Late Cﬁi_tta Ranjan Chakrabarty
Resident of Rvailwlay Quarter No.D &/ 40E
Rest Camp,P. G Pandu,Guwahati s 12

B S. Jalukbari .
| ~+... APPLICANT

- VERSUS

L. The Uhion of India
represented by the General Manager,
Ne F» Railway,Maligaon |
2. The Chief Operating Railway Manager
N. F. Railway,Maligaon.
3 The Chief Personal Officer,MxE-
Ne Fo Railway ,Malivgaon. '
+ 4,, Divisional Railway Magager(P),
‘N Fo Rallway, Lumding
. 5% Sr.Divisional Operating Manager,
Ne Fo Railway,Lumding '

_ 6. Sr.Divisional Personal Officer,
N. F. Railway, Lumding.
.+ » « RESPONDENTS

ContGeee 2
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DETAILS OF APPLICATION

lo Particulars of the Orders against which the
application is made '

(a) | ' The application is direéﬁl_:ed against the
order No» E/ 39-20-ASW P VIII(T)(TR) dt. 5. 7. 2000 issued |
under the order of the Divisional Railway Manager(P),
Lumding in pursuance of which the applicant is trans-
ferred from Pandu to DJA, a railway Station situated in

the Hill Section of Lumding- Badarpur Railway line.

(b) - Non disposal of the applicantt!s several
r(epresen'tations submitted against the aforesaid orders,

before concerned competent authorities under N R Railway.

2 Jurisdiction of the Trihunal :

The applicent declares that the subject
ma't'ﬁér of the order as mentioned above against which .
he wants redressal is within the jurisdiction of the .
Tribunal.

3 Limitation :

The applicant further declares that the
application is within the limitation period prescribed -

in Section 21 of the Administrative Tribunal Act, 1985, =

contd‘.... 3



4. .Fact_s of the Case ~

J———

The petitioner most respectfully stated

L, . .That the appiicant was originally appointed'

as Assiétant Station Master in the year 1984

2 . That the applicant joined as Assistant Station
Master,Cabin, at New Guwahati Railway Station on 10.7.84

S That-'the applicant was promoted to Sr. Asstt.,
Master in the'-year 1993 aﬁd was posted at Cabin of Pandu
Railway Station i.n which post he is still working as Sr.
Assistant Staétioﬁ Master. The petitioner since joining
in.the Railway Dep'artme};t has been discharging his duties
with complete dedication and to the best satisfaction of

all without any blemish or stigma

4, " That the applicant,vide an order No.E/39-20-
ASW P VITI(T)(TR) dt.5 7.2000 issued for and on behalf

of Divisional Railway Manager(P),N. F. Raiiway,Lumciing,had o
been transferred in the same ca’pacify to Dagj:_ahai a(DJA) |
Railway Station in the Hili Section of Lumding-Badarpur

Railway line.
. e e Annexure -'A'

S That prior to this order of transfer the
. spplicant had been intimated nothing about this impending

transfern. o

Contd000004
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6. That the applicant was stunned at getting
this SUdden and unexpected transfer order which came to
him as a 'Bolt from the Bluet,

7. ' That thereasfter,the applicant had submitted
representations in appeal form specifying all the
difficulties and inconveniences Ibeca;use of this ti‘ansfer
order to all levels of competent authorities of N F..
Railways right from the Divisional Railway Manager (P),
Ne F. Railways,lumding tc the General Manager,N. F. Railways,
f(ﬁaligabhm |
Annexare 'B! s Appeal before Divisional

Railway Manager(P),N. F. Rly,
Lumding. dts, 2L 7. 2000., -

Annexure 'C!' ¢ To Sre b O M. ,Ne Fo.
Railway,Lumding. dt..6. 9. 2000.

Annexure 'D!' : To General Manager,
N. Fe Railway,Maligaon.
dte: 12, 10s 2000.. .

8 That the applicent had to suffer what great
difficulties and irreparable loss in the face of the
transfer order §# had been very politely and humbly placed
before the concerned competent authority in thev)above
mentioned appeal petitions for their kind consideration

and favoﬁrable order that

(a) The wife of the applicant who is the mother

of one minor child is also working as Postal Assistant,

Contdssee5



posted at Maligaon Railway Heaﬂ Quarter Sub.Post Office

'
3

under the Govt, of India,in P & T Department.

Annexure 'EY s Cert’ificate to this
effect. |

(b)_ o The onby son of the petitioner,Master'Sumit
Chakrabarty is continuing his studies at Kendriya Bidyalaya
in Class-VI (Six) located at Maligaon. That also,as there

is no Kendriya Bidyalaya at the Station to which the
petitioner has been transferred,the study:of his only son
will be severely disturbed~resulting a serious dislocation
of further studies. |

Annexure"F' : Certificate of
concerned school.

(d) ~ The séventy five years old widow mother,who
is completely dependent on the petitjoner,is a serious
patient of Heart disease and Hypertension and had to be
under constant medical treatment including periodicéi
check-up and monitoring by her family members. In this
event of this impending transfer order,the old mother

of the petitioner had to suffer a severe bolt as there
is no Such.mediCal‘facilities of treatment for such a
dreaded disease at the Station to which the pétitione: '
has been transferred to,and an imminent end of her life

A

may come at any moments

Annexure 'G* « Medical certificate to
this effect., R

Contdeeseb
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(d) - That the petitioner most respectfully statesfi
that the impugned transfer order was issued with mal af ide
intention of appeaying someone at the behest of some

vested interests that he being a senior one had been
transferred out leaving aside other juniors in the same
Station as had been clearly pointed out in the petitioner's

repeated representations before the concerned suthority.

9 That, 16 (sixteen) Railway employees including
the petitibner w ho tOpped the list were dealt with by the
above mentioned impugned order No. E/ 30-20-ASN/ PVIII(I)(TR)
dte, 5, 7s, 2000., But this petition is directed against the
portion of the aforesaid order involving the petitioner's

transfer onlys

&

5, Grounds of Relief With legal provisions

L " The impugned order inflicting transfer of
the petitioner from his present place of posting in the
Cabin of Pandu Railway Station to a far off and remote
place,a tiny station in the Hill Section of Lumding -
Badarpur Railway line,which is devoid of required
facilities of puiling up a fam;ly life alongwith devoted
and committed service to the Railway Department,has been
issued without any human consideration and seemed to_ .
have been issued with an ulterior motive of malafide and

extraneous consideration and is liakle to be set asidg

-

Contdee.e?
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2. The impugned transfer order has been issued %
in complete violation of the instructions issued undexr

Memo Nos E(NG)1/ 2000/ TR/17 dt., New Delhi the 26th June,
2000 by the Ministry of Railway Department, Govte of India

(Railway Board).
| Annexure - 'H!
~and also,the instruction issued under Memo
Noe E(NG)ii/77/TR/21 dt. 10.6. 77

Annexure - ‘It

3. According to the above menticned instructions
issued in respect of effecting periodical transfer which
in general is 4(four) years can be effected only in case

of Railway Employees as had been clearly shown in the

insttuctions, Annexure -'I')wherein at page 5 xiesxiy of
Annexure- 1 clearly and unambigously stated that Station
Masters, Asst. S‘tation Masters etc working in the Cabin

are out of the list of employees which are subjected to
periodical transfer i. e SMs. ,ASMs. are notg succathb

be transferred under such periodical transfel.

4. As the petitioner who was born as A SM.

in the Cabin and till date he is working in the Cabin

of the Pandu Railway Station,the impugned transfer order,
transferring him to a remote and f ar-off place is in
complete violation of established instructions of the
Govt., of India in Railway Department and shall be liable

to be quashed

5 ' Further,even though,there is provision for

periodical transfer of certain categories of Railway

Contdeesss8



employees instructions issued under (i)(b) of Para 4 ;ZEA

of Annexure - 'H' which reads as follows

#(b) In order to avoid large scale disloca-
tion in case of this category of staff,periodical
transfer may,as far as possible,be effected without
involving a change of residence of the staff concerned,
so long as fundgmenta1 objeétives of such transfers can
be achieved by transferring such staff to a different
location in the same Station or to a different Station

in the same urban agglqmerationu"

Inspite of such clear and emphatic
~instruction,thé'concerned authority has issued the
impugned transfer order in complete disregard to the
instructions with ulterior motive of malign and causing
unnecessary harassment and ihuonvenieﬂce to the petitioner

which shall be liable to be ‘quasheds.

6., The impugned transfer order has been issued
denying the prinjds "Posting of wife and husband® at

same Station,in such a way to enable them lead a normal
famiiy life including children's education and other

welf are matters relating to family including Health and
‘Medical cafe,as has been issued under several memos

~ by the Railway Ministry in this regard, As such,this
impugned order,issued purely on whims and capracious
motive of the authority concerned is liable to be set

asice,,

¢

ContGeee.e9



7o This impugned transfer order has also been §
issued in complete defiance of instructions regarding
tMid-Session transfer relating to childrens' study' and

this impugned order be quashed outright.

8. Thé impugned transfer order has been issued
with such a maligned,capraci'ou's discriminatory motive by
the authority concerned that,they have not even considered
the repeated appeal/representations placed before them

in which, the petitioner had,with utmost sincerety and
p.olitness,brought all facts relating to what magnitude of
difficulties and harassment he had to face in the faée of

this impugned tfcansfer order,,

The concerned competent authority not only
had taken a blunt view on the points raised by the
petitioner in his several representations/ appeals to

the authority,such as

i) His wife is also working under a Department
of the Covt. of India being posted at Railway Head Quarter
Sub-post Office of M. A F.Railway,Maligaon. |

ii) His only son's continuing of further
education,in Kendriya Vidyalaya at Malvigaon,shall be
dislocated

jii) His nearly 75 years' old widowed mother

who had none else to look after except the petitioner' ‘

Contdese ovo-lo
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is a Heart-Patient and is currently going on under
active medical care at Maligaon,may have to face a
situation like "Fish out of Water" had the petitioner
be transferred away at this moment

" and the last but not the least that

| iv) IpSpi"te of there are so many junior A S.My
or Sr. A S.M. are working in the Railway Station at
Pandu,the petitioner being the senior to them had been
transferred away from that statioh to a tiny station ’
at the Hill Section of thé Lumding-Badarpur Railway
line,which is devoid of such most essential and life
saving facilities to lead a comfortable family life as

mentioned in paras in §) to iii) above 3

L = .

grt also]b'gtaken an unsympathetic and

harsh attitude in not considering the above mentiohed
genuine problems and difficulties in a humanitarian

out-look,

g

l9., The siid im‘pugned order passed without
any consideration of facts and problems of the petitioner

shall liable to be quashed,

10. It is sutmitted that the Hon'ble Central /
Administrative Tribunal Guwzhati Branch,had recently

passed an order keeping order of transfer in abeyance i

in Case No»,28/2000 between,

Contdhieoe 11
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-Kamala Kanta Swargiary | \%%
Vs M&

- Union of India & Others

the copy of order of which is annexed as Annexure-tJ'..

In this case,the Railway employee falls under category

of transferable employees on periodical transfer,but,in
the instant case,the pefitiongr is excluded from the
category of transferable employees on §eriodiCa1 transfer

as per instructions at Annexure- 'H'.

1L Uhder the circumstances,as stated in the
above mentioned paras,it is most humbly submitted that
the xXk impuéned transfer order was issued,is prima-facie

a case of abuse of discretion,arbitrary,discriminétory ‘
and colourful exercise of powers which was issued in
complete violation of specific instructions in this
respect and as such it is a clear casé of malafide and

and which was issued in complete disregard to humanitarian

ground shall be liable to be quashed, o

12, Further,the petitioner had not yet handed

“over k% charge and he is stiil on sick-leave on medical

ground,

- A .

13, Further, also that the petitioner had not
received any éay and allowances since his time_of going
on sick-leave and as a result he had to suffer an immense
financial crunch in order to pull up his day to day faﬁiiy 
affairs including meeting the expenditure of his school
going minor child and also that of his motherstreatment.

[N

Contd .. 12
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6., Details of Remedieé_ exhausted

g
3

The spplicant declares that he had availed

of all the remedies under the relevant Rules and submitted

representations/ appeals to the concerned competent
authorlty who had not only. dlsposed of the same but also
paid an unsympathetlc and defiant attitude.,

7. Matters not previously filed or pending with any
other Court.

The app}icant further,declares that he had
not previously filed any application,Writ Petition or
Suit regarding the'matter of which this application has
been made before any Court or any other ‘authority or
any‘csther Bench of the Tribunal nor any such application

or Suit 'is pending,

8 Relief Sought

| In view of the abovementioned facts and
circumstances,the applicant most reSpectfully'prayed
that Your Lordships would be graciously pleased to admit

the a;;plic-atioh‘,issue notice calling upon the respondents "

' to show cause as to why thé impugned transfer order

dated & 7., 2000, Annexure- fA? shall not be rescinded or”

quashed and after cause or causes if any shown by the

' reSpondents,hearing'the'parti_es,the following relief may )

kindly be granted. ,
‘ : Cdnt_&_,. * 01113
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- a) The portion of the impugned transfer orderi
No. E/ 59-20-ASW PVIII(T)(TR) dts 5. 7. 2000 which dealt

with the transfer of the petitioner and which was issued
with ulterior motive of malice,whims,arbitrariness and
which also violategall Standing Circulars/Instructions

‘of the Govt.of India in judicial decisions and against the
principle of humanity and also prima-facie a malafide

and colourable exercise of administrative power shall be

set aside.

by And also prayed that such order or orders
mvay be passed as deem fit and proper in the interest of

Jjustice,equity and fair playe.

9. Interim Relief s

~Pending final decision on the application,

the gpplicant seeks the following interim relief .

a) The portion of the impugned transfer order
Now E/ 39-20-ASM/ PVIII(T)(TR) dt. 5 7. 2000 transferring
the applicant from the post of Sr. A S.M at Cabin of Pandu
Railway Station to a remote and far-off tiny Railway
St&tion,DJA located in 'the Hill Section of Lumding -
Badarpur Sectlon of No Fe Railway in the sgme capaci“ty

be graciously kept in abeyance,

b) . A direction may graciously be issued to the

concerned authority to pay the due pay and allowances of

Contdeees 14



the petitioner for which the petitioner had been

§
suffering during the period of his sick-‘lea\.re., ‘

10, The application is being filed at the
office of the Tribunal and the applicant undertakes to

take all information ffom the office.

1L, - particulars of Postal Order filed in
T | respect of application fee.

Postal rder No. 26, 50% 112 ok 30.16.2000

drawn in f avour,of’ Registrar,Central Administrative -

Tribunal,Guwahati Branch;,‘ ot QPOW’

12, List of enclosure

L = Annexure - ‘fAt -3 Transfer order.

2. Annexure - 'B' 3 Appeal against transfer to DRM( P)
3. Annexure - 'C*' : Appeal tc Sr DOM,Lumding. '
4  Annexure - 'D' : -Appeal to General Manager,NF Rly,

Maligaon. : '
Certificate that wife is a
Central Govt. employee.,
Certificate that the child is a
stgdent of Kendriya Vidyalaya
Medical Certificate that mother
is a patient..
Circular No.E(NG)J)/ 2000/ TR/ 17
dt.. 6. 6. 2000. :
~ Circular No. E(NG)1/90/ TR/ 46
dte 8 4. 9 ls,
Ordexs of the G.A.T. ,Guwahati
Bench - in Case No. 28/2000.

@

Annexure - 'E?

-8

6.. Annexure - !F!

, e | Annexure - . 'Gt

0

8. Annexure . 'Hf

Q. Annexure - "It

10.. Annexure . tJt

(1)

Contdeess 15
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VERIFICATION | \\

A

I,Shri Suhash Chakrabarty,Son of Late Chitta -
Ranjan Cl_uakirabarty, aged asbout 41 years working ‘a.s Sre & S0,
in the Cabin of the Pandu Railway Statioh,now onn sick-leave
do hereby verify that the contents of paras 1 tc 4 are |
true to my knowledge and belief and paras 5 to 9 are
believed to be true on legal advice and that I ha{re not

suppressed any material fact.

Date s 3).}00’?5757; _Signature of the Applicant

Place; (aucosbalk

.:‘Eir
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M, Fo ‘RAT.LWAY,,

| vffice of the
o nivisional Rly . Manager{®P},
Lumdga .

Galid

are issued to take

'vrrtCL c::r:: Ry

w-‘-ia‘n- "

'm-

“‘he follov.mo trnsfer and pasting orders
-'Sr nag Chak aborty, ?.SM/”N
Zrely t ansferred and poste

diatr’ g,;:.:c,ct ,
 cale p.5000-8U00/~ is A
LIA as -&A8M On hls existin

.gay ma hcqlc.‘vuce vacancm — :

wWhaoo v " e ) .
-\H‘d‘?h - ——

_ Sri u.I\ .Dau,/:svl/‘wa‘ in. SCcJ.e p,s.S()uu-Buuﬂ/- J.S 1er¢~by trans«.
forrxed md posted at BHZ as A4 ¢n his uxis tiag pay and scale .
. vice vecaney. ' .

ok

sri P X, Dey,LR J.k}i/nc;c in scalc RS, 5000=3000/ ~ is hereby trans-
ferred and posted at BHZ as RG. 15M on his ox:.stmg pay . and
, a’r‘alre vice v‘acancy,, , , _ v

Md Imorm Ali 2 ;m/NGc in scmc RS SOOu»SUUU/- is harcby transw'
forrod and 1*05‘.@, at PKB as oSM on his existing pay and scale
vice vacaucy. o '

sx_:i"P .I{ Maliile, ASM/PNO in scale Rse SUUU-BUOU/- .is hereby
transferrad mnd sosted at ¥ NGC as AM on his exmtmg oay and

gcal¢ vicn VaCEICY.,

shri D L..zm,,l.vn J5M/PNO in scale fs. SOUu~8000/- is hereby
. CERBTUTITY T o osted as R S6,ARM's ctfi.co/GHY as RAsfi on
' -‘—his‘-e\ust .ug u dud ecale vice vacanc:y’t - .

4
"‘-"'%’-*-.‘..,

ey

°hri -.RO[,LL\, »N/Nec, :Lh T RS.SOUOw8UOU/- is hereby-
transferred aid wrted in S, /RM's office/GHY as RASM on his
exist*ng govr Fud *ale: vice vdcancy, : ' .

A $hr; sandar pa Dag LR ,?s 2/ HGC q sc*ale RS,SUOO;BUQO/- is.hereby. :
. tr'\nvferrno -’:‘xncq asted in &1, M's offlcc/CHY as R2SM on his ¥
,ting pay c"nC: raale vica vacancy, .o

Sr:L ,rabmda Chanca, A&M/LNG in
ﬁ%’-‘t‘r\"’q and posted in 6T AM 'S ofrlce/GH'Y as RasM- at his .
own rf*:‘uew. on his exletmg L)'ﬁr and s‘cale vice vacancv N
1’ . ;

m My drse

shri Biml M:Lsra,,svi/lﬁLRY )
and posted in
st on his exmting

ss;on of earller oruar

o in ,anl RS 45UU=T00U/= is .hereby ,Vransferred
B s cf:f:.cc,/Gt{Y as RasSM at his own reques
bzxy mc‘ scale vz.c&_ vacuncy.

TV}

”sm Managh Dcs(‘ﬂ‘) Am/mo in scale 8, 450u—7ouu/— is hereby
trnoterced md ;ogtad gt MPP as Ry, ASM at his own reduest
sting_p ~and geald Vico .vecancy. -

11)

12) ghed W Dmca(sc ), ASM/CHY in scala R 5500~-9000/~ is hereby

g trm.:iim.rc,d andvosted at LLCRA8 gM on ‘his cxisting way and
BCL.J..G vice .hrl N .N,RY., St'l/r.LCQ -~ transferred(item \IQ 13 bclcw),

i3)" shri w N Roy , 8/TLCR 4in ‘secale Rr.55U0=SUVL/~ is hercby transs

ferrc @ 'and posted at LFG as Rg 75M on ris existing pay and

sc:alc. vign vacmmcey.,

.

’ ..-oz_goo

scale . JObu—bUUU/- is hereby .

——

P e TR TTE .‘.’:J
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-“”ﬂiﬂiThe Divisional Railway manager (P),

. ‘i:‘;};.":,':NOFeRlYi/ Lumding. . -
;“j*Jthrough'proper channel. .
A T \
RREII 5 § S . . . '

Ay . Sub:- Appeal against transfer and posting order at DJA. - .

o 'Ref :- Your office order No. E/39-20-ASM/Pt-viii(T) (TR)

\;.i;l“ ‘ dated 5.70 20000 I " .

T _"f'In reference to the above, I was asked to carry cut transfer o

4} and posting order from Pandu to DJA on existing pay and scale as ‘

.. " ASM/DJA. -

Pl " That Sir, on this ismus I like to lay before you the follcwing

‘ q%f{‘few lines to draw your kind attention and legal consideraticn pleasa.
|

i. vy

_ , That Sir, firstly, T like to let you know that my wife Mrs. Sima i
' Chakraborty is a central govt employee {P&T) is vorking as a c¢lerk ab 3
 Pandu post office, Guwahati-12 since 1998 after being transferred from -
© Guwahati-l {postidg order emclosed) which has already been intimated o |
'y you on 12,3.92, (copy enclesed). In this respect as per sxtent rules !

-\ vide GM(P)MLG's circular No. Misc 516/B/230/6(c)Pit dated 19.11.7L

#he husbhand and wife should not be disturbed and be romained at the
| samo place. L

B L

!

. ~ {

. Thet Sir, secondly, my only son is reading at Maligaon Kendriya |

vidyalaya in élass VI and in the middle of the session how it wWill bae /

possible to make his transfer from Pandu to DJA disturbing his study
from the very childhood or te stop his study with a less of cne year.

{
: {
R P T$é€ 3ir, thirdly, my old widow mother is remaining with me and :
1. off and on she 1s to attend at Central Hospital/Maligaon’fer her treat- 1
ment which is not possible from staying at DJA. |
“ Jg That Sir, fourthly, it has beea furuished im the’list of effice !
;'] order that veing a SP. ASM Tam trausferraed to DJA out the staff Junler i
L., o me hes ‘been posted in the GHY area which is net supposed to be !
... considerad. : - : : : _
! Wb'? 'ZE‘TGn tho above mentioned reascns, T like to pray to your henowr
i b, 6O please arrange to scrutiny the case sympathetically and consider my
'*-&‘Q‘rcase rovieving the transfer order issued agalnst me and arrange for ny

:ﬁ ; ng at Pandu as usual,

5l L S I Y o -~

f”ihl ) ?ﬂtqi*Yourhfaveurable action is soliciked. = - .

NP '3"/42_"“-"3(.’7‘3»%4«3 ' . ' '

: ;
up - o fa . s 4 "
t Date ‘.% .'_ I

. Yours' faithfully,” =

Sukan Clat b7 Ch

T » LGN, Ly
bt _ (Suhas Chaiarabory

e . ‘ Lo NN

R , | ASH/PNO. ‘ , W

ASehL S S , Ry
i, T e
”f,ﬁ'43‘53ri N.B.Das APO/1/LMG for 4information and necessary action pLL !

._ W . .2} v, DOM/LMG 1. l . g
| ﬁmgéﬂ. 3) 8¢, ARM/OHY. For information amd n/a pieate . AR |
A ey L B aPO/GHY - e
A adort 5} 88/PN0 - for dnformaticn and to walt.for sparing 5ill the X
Wt ae e n T reply received. .

. .k
yours fajvnfully,

ot {‘ - i
¢ Suha&fbnaxrabarﬁng

ﬂ}" 4
~ @ )1‘
ASM/PNO.  .=miwiil,
- o~ "'(‘!v'" MR Y ‘-{ o j.u':s
Ll AP ;o:‘ﬁ"“~'i‘:- g e ‘
- _A} Ten o b TR P e
- "“M a Py
B ..,:_('. o . N - .t
oo~ ,f: e,
- N e &
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Sir,

1 s

Sub:= Apperl agifrst tramsfer ind postin, craer at .J. to irf
Suhas .Zhikritborty, ASM, PlO.

~ Ref:- Your office order No. £,39-20-13¥, Ft. . Vi11(T)(Tx)
) dated 5070200’\)-

T (11) My earlier application dated 27.7.20C00.

s 5 o8 PO 2D

. With due respect ina humble submission ~ beg to lay tefore you
the following few lines for favour of your kind considerstion please.

That Sir, T have been transferred from Pandu to DJ4 as ASM . in

+  the same pay and scale (scale fise 5000=8000/~)(B.P. Bs, 59CO/~} but

| the serial seniority pesition which T am compelled to show you for

‘I my harrasment transfer that in PNQ station seniority Sri P.X.Mallick
{8 4n lst position whé is tramsferred from PNO to. NGC4 the 2nd Sri

' Y4.P,Banilc remains in the same place; 3rd T, Jri 3uhas Chakraborty

./ am transferred from Pandu to DJi; Lth 3ri N.K,Kakati remains in the
samg place; 5th Sri D,K,Bajshya is transforred from Pundu to arid
of fice/ GHY; 6th Sri R.C.Dutta alse retained at PNO; 7th 3ri ..K.

, Teward s working 1n Contral Control/Malfgnon and all ure in some

! scale., S0, 1t 1s unfortunate how T have got such transfer order

| though T am senior than the above mentioned four-persons.

!

{

|

That Sir, my wife Mrs, 3ima Chakraborty {s working at.pandu
pPost office under Guwihaiti Division und as per GA(P)/Mlgts circular
No. Misc 516/E/230/6(C) Pii dt. 19.11.71 an. ceatral govt. circular
No.« 28034 /7 /86-Estt (i) dated 3.4.1986 husbund and wife should remalin

Scireular copy enclosed). A .

, ‘That Sir, my son is reading in Kendriya vidyalaya/ Maligaon
hese school session s going on and §t is very difficult for my
on to take transfer from K.V,/Maligaon as there is no K.V, at Dda.
nd alse for your informiaticn that no hostel factility is available
1t Maligaon. . '

That 3ir, my old mother aged 75 years is a cardiac patient
ho is staying with me and her treatment i3 going on'in Central
ospital '/ Maligaon & Guwahati “fedical Gollege. This treatment is
only pessible in Guwahati only.

That 3&r, though T have appealed apainst my tranafer order
. 8% DJA ‘on 27.7.2000 to DRM(P) /L4 and copy given to you on that date.
E; ‘but T did not got any reply from your end uptil now. In thé mean-
1l affested with viral disease T have fallen sick under Rly doctor
| 8since 14.8,2000 to till now, '

Tn visw of the above reasons T may hope that you please
consider my case as early as possible by which T may remain in the
same stat%on as usuzl and oblige me thereby.

S | o ¥ith regards,

1 Coptt = DRA7 Jrms. ¢ ﬂ |
i CQZ/ D Rm ()t Wm
€ii v/ Ingav ety o 1) ' - | :
LT .

e e ces
bl foloe froct

Cor™

‘at same 3tation. S&, Vou please consider my case sympathetically-—- —- -

R T oy v



St

f@f%—/i‘@f&a éeéw ' (‘.;ontd.......p/z

feasible to get him adaitted in a new school in a new place.

Rt tiatashinie dosnd et stitei et seeniidtiende SatbeabedbUIET EENR SRR g R N P Ve e et emm - eu e ke e e e

'PO,
he General x‘anager./ Chran-a | Mma | )
N. FsRatlway /H.Q. f ﬁ**—Q’bj -~
Maligaon.

Guwahat i~78101%.

(Through Proper Channel ) .

Regpected Sir,

Subject := 1) Aopeal against for transfer and Posting
Order at- DJA.
2) Non-Payment of Salary & Bonus.

% Notwithstanding w the ansterity »f the Chair your humble

memonalist craves leaves of your lines for favour of your due- |
consideration and equitable justice vlcase.

That sir, interms of DRM(P)/LMG's office Order no.E/39-20~
ASM/p fJIII(T)/-(TR) dated 6/7/2000. I have been asked to transfer
from Pandu to DJA in my same vay and sane scale {Rs. 5000-8000)
with'a stipulation to carryout the order within 1S days from the
date of receipt of adove order.

That Sir, in this above ocnnection I beg to infarm you
thet I have submitted an appeal on 21.7.2000 addressed to _ )
DRM/P/N.F.Rly, Lumding for reviewlng the transfer order 1ssued

~agalnst me a1d arrange for my Posting ot Pandu indicating my enor-

mous dif ficulties anxd barries to ws bpe faced if I an tr:ar}fer to

DJA. @ copy of which is eaclosed for ysur kind nerusal. ”
That 8ir, I would like to state that my wife is a Central

Govt. employee under the administration of Postal aad Telegraph

organisatibn is wrking as a clerk at Pandu Post OfF ice, Guwahati-12.

In this respect it is a legal tennet ever yoody wants to remain

with his family and the family enviroament of his ;~Drking pl ace

and .as convention culminates, normail y an cmnloyee is alsd not

to disturbed by his emsloyer, more Particularly, in a gocio-welfare

pattarn Public sector Jlike the Rail WaYS. ' | '

- That &ir, it would als> not b2 a1 out of Point to mention
i'litl‘zei £C that my only son is Prosecuting his studies at Pandu
Guwahatl Cowplex. Jow, conseguent upon my such undesiradie trancfer
to DJIA, his studies will severaly be geonardiced, for, after the ‘
admisgible Period ! would be cympelle. to vacate Iy Rly. quarter |
for such order of trangfer. Morecover your ¢giod cdnseience would j
al 2o iavariabl y admit that in thig Position it oould no vay be !

- That Sir, my widow mothrr 75 ye ar s old is chrenic Patieat )
of cardiac troudles and for which reas~us she ia in ner—pd‘qf '
%att_:enc'ti.;'xg Mol tgaon Central Hzgovital with short spell of i'\nt'e'rgggl Se
‘T8 I were tr ansfeorred from Pandu Thea she would comnl ot’oly.remai’ri
uncared and unattended and, God forbid, samething unnlcasent may’
happen at m any moment. '

—
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{ That Sir, it hus been furnishod in the lict of ofdice order
that being a Sr. ASM I am transferred t) DuA out the staff Jjunior

to me has been nosted in the GHY arca vivich is not suovosed to

pe tonsidered,- ’

That Sir, as I have pecen suf fori ny from various Jdiscases
for aiont time = as per Doctor's advise [ have renorted sick
from 14th Aug/ZOOO ss/Pandu, in view to snile &t another's woe

-

sent my LPC tu DJA on 19/8£2000 without bpther t- in-rm  vietim
as a result I have not getting any sal.ry unl 3onus. «t the time
of Dulga Puja. For thig want of rmney my ff wiil y ud mysclf dep-
rived from all kindgs of indu religinun rites and navwincss.
Sincerely spod<ing at P.esent ny Lidqacisl eonldition is very ..
deplor eble and wnmanagible ntage.

I therefor highly requesting ty you = hat y>u kinlly first
of all arrange to Pay my salary and .Jonus without further delay
and alen once again I wuld request youjysynoac hetic honour to look
into my case favouradly aad consider to reviewing the transfer
order issued against me aixd arrange for my Posting at Pandu as

asual.

In view of the facts and circumstuices stated abdove., this
humbdle memorialist most hulbly Prays that his fate shall nhot be

: ourizd in the cranaied wall of the dila~ilatcd house but

equit able gustice should invariaoly abhowred by your pesingn hands

i :nd estsemed notion ainl thereoy redrecsci ehe tralsfor opjer of

this unfortunate emnlowe,

with all humility aad Leguris.

air e £ ol L‘u.h] Ve

. |
) / sanas Caaky o DI L Y
: ‘-“N/P andu

Copy to :-

/ " - !"’ £o5 Lol a=ina.
Q“/M&l] loain. e L"h}'y'i wid Neocs Lry

1”’“5 S/I"NL“ action nlroagse.

mga@agyﬂ- , -

Dated ‘~/'//"/"‘ \/M Cﬁ& ‘» *f"*
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! RefNo.ouounsanio Date %/10/2009

..........................

TO WHQM IT MAY CONCERN

This is te certify that Master
Sumit Chakraeberty sen ef Shri Suhas
Chekraberty iz a benafide student ef
class VI (8ix) in the sessiecn 2000- '
2001 of this vidvalays.

‘ !
{
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S
e | o O ]
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e © Prinefpaly
! - Kendriva Vidyalspg s
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Regd No.- 14378 (AMC)

Medical Practitioner
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‘RBF. No. m 2000

&(,Nn H]‘Q M(” Ng.24

GOVERNMENT OF INDIN‘BIL RAT QARKAR

;l

T MINISTRY OF RALLWAYSIRALL "I‘RALAYA‘ .
e?j ) , o : OQAILVVAY \ﬁ

BW
B é
No E(NG)I/?OOO/TR/U L, Ncw ‘%ted ?@ ,-2000

L The Gcncra] Managers (P) )
P A_.‘f’ *'All Indian Railways and "» Co{:‘o // /{

*NF - Pm{iuctnon Untts. Dy af‘o/;fgf ) \ , i

(As p?du Standard List).
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R i E(NG)H/?S/TRBS In terms of the instructions ¢ontained in the
Corr e dated 27.4.79. Ministry’s marginally noted letters, Railway
12 Ji (Nf.r)LIf'f 8/1 R/B2 " employees holdin sensitive pogts, inoluding
cia.tcd 7:2.80 . those who frequently come into contact with
,G)I/SO/T R/28 l pubtic.and/or ooniractors/supplw required

e da ed.. it ' +22.8.80," 10 be transforred wvery four years, For this

S L ) 12. 81 19.2.86 purpose a comprehensive list of sefisitive posts

o and 16,100 87 has also been girculated. The thrust of these

I f 4 E(I\IG)I/S%‘?’/’I’R/M ‘instructions is on transfer from one place to

L  dated27.9.89and  another. However, when transfer of such
170192 © employees to a different place is not possxble
- SE(NG)VO4/TR/29 * they are to be shifted to a different seat in the
d&ted 2595 same place to meet the requafemcnt of peﬂodzcai

.. 6. E(NG)I/%/T Q/42 transfer.
dated 26 11 96 "

1. L‘(NG)I/{KO/'I’ R/28.4: 2. Ipstrucnons nl‘io exist wde this Mzmetry §

U dated.. . 1U32,1.82, lcﬁcr's quoted in the margin that Ticket
W‘W W FYigH, °16.10.87, Checking staff, | as also other staff.in mass |
Uffice af o7 88 and 13.4.89. contact  arcos, ‘detected -to be indulging in

: ~ Qeneral, @WG)I/QQ/’ TR/32/ malpractices should be sent on inter-divisional
\ﬁm EREIE ') 893, 5.594 and who- have repeaied!y figured in substantiated

bntd 29695 : vigilance cases and whero penalties: have been "~

'_ ﬁ o g E(NG)I-%H‘ R/11  imposed, ' are required. to be reviewed at
| | “dated 30.10.98 and appmpnate level and such staff are also to be

’ 2 li 98 " iransfoned on intes- d:vmmnal imm s
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3. Irhasbeen brought to the notice ofthis Ministry that the extant
.instructions on periodical transfer are being interpreted differently by

different Reilways. The matter has therefore been considered by the

- Board and the position is clarified in the following paragraphs.

4. 'lhc mstmctxons for periodical transfer of Ratlway cmployccs
: cover two broad categories of staff :- A v

(i) * (a8) The first category includes statl of the Commercial
Department (such a8 Commercial. Supervisors,

" Enquiry-cum- Reservation Clerks / Booking Clerks,

Goods Clerks, Parcel Clerks, T foket Checkmg staff,

o ~etc.) and the -staff of the * Operating
T " Department(SSs/SMs/ ASMs ctc.)
[ SRSy

"{b) In order to avoid large scale dislotation in the casc
~ of this category of stafF, periodical transfcrs may, 65,

far as possible,  be effected watliout myoivmg a
"change of residence of the staff.  concerned, so -
‘long as  the fundamontal objectives of such’
transfers can be achioved by transferting such stafl

to & diflerent location in the saine station or to a

. different station in the same wrban agglotheration.

(c) However, the instructions regarding inter-
" divisionaVinter-railway transfer of staff detected to
.. be indulging in malpractices or  substantiated.
' " vigilance cases shall continue to be" sttictly

co*uphcd with, (n A >3

- ' . ~ . l’
'(ifli) ) In the second category, consisfing mainly of staff
Co workmg in offices such as Pay Bill Scctions Stores

Qffices, - Accounts  Offices, I"uo\'i Sccﬁon s, Mcdmal, :

| v "'Devartrncnt, etc., who cannot normally -be transferred

o ,dxffcrcnt/vcry small, the office” being iocm;sed efc. a’
~ change in  scat which will result " in changc in! thc
-nature of job being performed by the staff, will mcgt
' the requirements of periodical transfer. '

EX in the cases of transfers of office bearers of tha two rcuognueq

)

. Umons to another pla(.e outside the existing trade Union ﬁ.rzsdmtlon, the :

mstxucqom coutmined in Railwity Board’s letter No. F(L)6IFE1-43 dated

317,961 shall ‘be applicable.. Accordingly, the propased. periodical
'tmn&fer, if it involves change in the trade Union '11!‘1“»('410&0?1 may be

e a!lowed to pcnd (il the next election of the union office bmrcr; subjut

to" the maximum period of onc year, provided the transfer is not
nocessitated carlier under circumstances indicated in para 4 (i) {c) above.
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~In The Central Administrative Tribunal

FORM NO. 4
( See Rule 42 )
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GUWAHATI BENCH GUWALIATI

ORDER SHERT

APPLICATION NQ., S 7 CTO O orge ’

| ‘1 Applicany(s) /C(( AN A(/( FJ (
‘ R {

~ Respsndent(s) (N

Avdvecaie for Apphicants)

;E-. Ad.vccalc for Respondent(s)

5
i
‘
i
t

g

i

ALY /'L"7

I, ‘.‘." //
.')21 (o ol Oy

!\‘ /}\"\..({"‘) ‘1 '/r\','vt'/f\ ;}

L

} . -
k 4, y/ne a4 Al

1oty of Bhe Regisicy

AT

Oreer o1 the tribungt

ey

.2.00 Present: Hon'ble Mr G.L.

Station

Kailway

Station.

Learned counsel Mr 8.8
Basumatary for the
Sanguptea,

disposal at the admisaion gtage
The

Station. He was

from  Guwahati to Jatinga

impugned

original_appiicatldn

Sanglyine,
Administrative Member

spplicant and Mr g,

learned Rai1lway Counsel rot

the respondents.

The application 1s taken up  tor

1npels.
applicant is a4 Deputx
Supexintendentg Guwahati
transterred
: - Railway
In this application he has

thé transfer order g@ateg

28.10.1999, Annexure 1.

Heard Mr Basumatary and 4r
Sengupta.

I am of chb view that this

is to be disposed
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Pfq with direction. According to the
applicant he submitted

dated 5.11.1999.

representation
The Divisional Railway
Railway, Lumding.
communicated to the applicant by letter
dated 3.12.1999 cthat his

Guwahatl has not been considered by the

"retentjion at
competent authority." and therefore. he
wag to carry out the transfer order
immediately. The further

dated

2,12.1999. This is pending disposal of

applicant

submitted .representation,

the reapondents. From the letter dated

3.12.1999 mentioned nbovp tr algo
respondents did  naot

%?en considel the representation ot the

Fplicant.
2
' In the above circumstances, this

application 18 diaposed ot with

| direction to the competent authority

of the responoents to pass a speakan
order dlspos:nq of the’ ropresentaLJon
dat 0 5.11.1999 submitted by the
applicant as well as his representation
dated 2.12.1999.
comrunicated! A
tor{yfive deys from thoe date of vecaipt
' Till e fresh order is

Thé spplicant shall be
speaking order within
of this ocrder.
fcovwed, the operation of the impugned
ordér dated 28.10. 1999 shall be kept ln

abe%unce.

to ‘agitato if he is atill aggrieved

with the ordér of the reBpondents.

so/mEmath (Acm)

Qestified to B¢ true Cop
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i Liberty is given to.the spplicait
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